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The applicant herein seeks to question
order No.P(C) 50/1990 (Proceedings No.P(C)S35/
Cate.lnsp/IX) dated 6-3-9Q passed by the 2nd

respondent promoting respondent No.4 to the

cadre of Senior Catering Inspector from the
r;Batering Inspector. It is alleged

‘that the Junior of the applicant Sﬁs been

promoted and that no .reasons haue‘ﬁ%en given
for ‘overlooking the applicant., Under rule 212,
subelause (b) of Indian Railway Establishment
Manual, if a senior Railuway Servant is passed
over when filling up a non-selection post the
authority making the premotion shall record

-

reasons for such supersession.

2, We have heard Shri G.Ramacnrandra Rao,
counsel for the applicant and Shri'N.R.Deuéraj,.
learned standing counsel for Rajluways who takes
notice at the admission stage. In regard to.

the query as to remedies exhausted, the applicant
states that thefe is no statutory femedy prnbi—
ded to him and any repfesentation made .without
statutory basis is(:)ineffectiue.

e Ye are unable to agree with this contens
tion. Rule 18, para iv (a) of the Railuay

Servanis Discipline and Appeal Ruld®.T.0).
provides that a Railway employes can prefer 0147‘ !

appeal agsinst any order am which denies or
varieg to his disadvantage his pay, allowances

pensions, P.F.Benefits, service gratuypxrpr
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other conditions of service . A right to
pramatlon is a condition o? serU1ce. Con-
sgquently the appxlcant has a statutmry ?
right of apgeal against the impugned order
which denies him the right to promation.
Section 20 of the Administrative Tribunals
Act, 1985 requires that;therT:ibunal
should nat ordinarily admit am applicatibn
sunless the applicant exhaustsall remedies
auaiiabie to him uwnder the relevant
service rules as to redressal of grisvances.,
Since the apiilicant has not done sa, the
application is premature and is accordingly

dismi.sed. HNo costs.
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